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;aﬁ%ahk IN THE CENTRAL ADNINISTH&TIUE TRIGUNAL HYDERABAD BENCH HYDDRABAD

" M.ALNO. 691/96 in 0.A.ND.19/92
Batween: ' - A Date of Order:B. 8 96m

_ o~
- ‘ ——

1. The Secretary, Min. of Defenco,
New Qelhi.' _

2; Direéﬁor, Dept. of Expenditure,
Mine of Finance, Govt. of Indla,
Nsw Qelhi.

&, SA ts RM & Director General of Research
and Davzlopment, Mln. UP Dafence,

R B seerad
B Veeraioh | e Resttedad\pppiost
Counsel for the Applicant : MrQnga Satyabarayana Rao
Counsal for the Respondants & Nr«N;R}Déuraj, 5r.CGSC,
coRaM: |

THE HON'BLE SHRI R.RANGARAIAN : MEMBER (A).
THE TRIBUNAL MADE THE FOLLUGWING ORDER:

Mr.Satyanardyana Por Nr.N R %Furag fur the applicants in this
M,A. None Por the res pondants.,: : ‘
Respondents in this & 19/92 have Fiied this BXMA for
extension of time for implementing the judgement upto 38.9.96.
In the circumstances referred to, MA for extension of time is
allowed and the judgement should be implemented by 30.9.96.

No Purthet time will be granthd.

M4 is ordesred accordingly.
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M.A.NO.691/96 in C.A.NO.19/92

Copy To:

1.

2.

3.

4,

Tha Secretary, Min. of Dofance,

New Delhi. :

Director, Dept, of Expeﬁditure,

Min. of Financd, Govt. of India,

Maw Delhi.

SA te QM & Director General of Research

and Devslopment, Min:,cf Defence,
GD"ta DF India, Dtﬂ_«_D-ﬂo’
New Delhi - 110 GO1. ”

One copy to Mz.Koka Satyanarayana, Ad.ogate,
CAT,Hyderabad, k.

" One copy to N;;N(R.Dewraj,Sr.CGSC,

CAT,Hyderabad.

' Dne copy to Library,CAT,Hyderabad.

" One duplicata cmpy: .
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TYPED BY CHECKED BY
) COMPARED BY APEROVED &Y
S’ THE CENTRAL ADMINISTR TIVZ TRIBUNAL
T HYDER B30 BENCH HVDIRIBAD
THE HON'BLE SHRI R.R3NGAZAJAN: M(A)
omten: 8878
ORDZR/JUDZEMINT
C.ALND, /R /C.P.No. A g?//%,
. l in
D.A.Na./ﬁv/%?ZL_
: AOMITTZD A0 INTERIM DIRICTIONS IS3UTO
' ALL 0D

DISMISGED

DISMISSED AS WITHDRAGN
My

ORDEZRTD/RE3=EFED ——
NO 0RDIR AS TD COS7S.
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